
 

DISCLAIMER: This document is being furnished to you for your information by PRS 
Legislative Research (PRS).  The contents of this document have been obtained from sources 
PRS believes to be reliable.  These contents have not been independently verified, and PRS 
makes no representation or warranty as to the accuracy, completeness or correctness.  In 
some cases the Principal Act and/or Amendment Act may not be available.  Principal Acts 
may or may not include subsequent amendments.  For authoritative text, please contact the 
relevant state department concerned or refer to the latest government publication or the 
gazette notification.  Any person using this material should take their own professional and 
legal advice before acting on any information contained in this document.  PRS or any persons 
connected with it do not accept any liability arising from the use of this document.  PRS or any 
persons connected with it shall not be in any way responsible for any loss, damage, or distress 
to any person on account of any action taken or not taken on the basis of this document. 

 

 
 

 
 

The Tripura Board of Secondary Education Act, 1973 
 

Act 12 of 1973 
 
 
 
 
 
 
 
 

Keyword(s): 
Secretary, School 
 



Tripura Act No. 12 of 1973 



THE TRIPURA BOARD OF SECONDARY EDUCATION ACT, 1973 
ARRANGEMENT OF SECTIONS 

Sect ions 
CHAPTER I 

PEtELIMINARY 

1. Short title, extent and commencement. 

2. Definitions. 

CHAPTER II 
THE BOARD 

3. Establishment and incorporation of the Board of Secondary Education. 

4. Constitution of the Board. 

5 .  Term of office of members of the Board and the committees. 

CHAPTER 1: 
POWERS AND FUNCTIONS OF THE BOARD 

6. Powers and functions of the Board. 

CHAPTER IV 
POWERS OF THE STATE GOVERNMENT 

7. Powers of the State Government. 

8. Powers of the State Government to suspend the Board. 

CHAPTER V 
OFFICERS OF THE BOARD AND THEIR POWERS AND FUNCTIONS 

9. Officers of the Board. 

10. Appointment, election, Powers and functions of the President and the Vice- 
President. 

' 3 2 9 1  



1 1. Appointment, powers and functions of the Secretary. 

12. T.A., D.A., etc. of members of the Board, committees and sub-committees for 
attendance at meetings of the Board. 

CHAPTER VI 
COMMITTEES 

13. Appointment and constitution of committees and their functions. 

14. Exercise of powers delegated by the Board to the commirtees. 

CHAPTER VII 
MEETINGS 

15. Meetings, quorum and voting. 

CHAPTER VIlI 
REGULATIONS 

16. Powers of the Board to make regulations. 

17. Powers of the Board and its committees to make bye-laws. 

CHAPTER IX 
FINANCE AND AUDIT 

18. Preparation, presen~aiion and sanction of budget of the Board. 

19. Government grants to the Board. 

20. Funds of the Board and the use thereof. 

2 1 .  Audit of the accounts of the Board. 

CHAPTER X 
SUPPLEMENTARY PROVISIONS 

22. Submission of returns, reports, etc. by the Board to the State Government. 



23. Power of suspension by the State Government of execution of resolutions orders 
of the orders of the Board and its committees. 

24. Members of the Board and committees and employees to be pubIic servants. 

25. Transitory provision. 

26. Rule making powers of rhe State Govemment. 

27. Continuation of rules, text books, syllabuses, etc. of the West Bengal Board of 
Secondary Education under the Act. 

28. Validity of the proceedings of the Board or a committee or a sub-committee. 

29. Power of supervision, guidance and control of  the State Government over the 
Board. 

30. Exclusion of jurisdiction. 

3 1. Exemption. 



Tripura Act No. 12 of 1973 

THE TRIPURA BOARD OF SECONDARY EDUCATION ACT, 1973 
AN 

ACT 
(2.11.1973) 

ro yrovick for 01e regrllarion, control m d  clevelopme~zt of secotldory eriuca- 
ti011 ill Trij~ura. 

Be i t  enacted by the Legislative Assembly of Tripura in the Twenty- 
fourth Year of the Rcpublic of India as follows : - 

CHAPTER I 
PWLIMINARY 

Short tille, I .  (1) This Act may be called the Tripura Board of Sccondory Educa- 
exlentand tionAct,1973. 
cornmenoemen t 

(2) It extends to the whole of Tripuri. 

(3) I t  shall come into force on such date as the State Governmenl 
may, by notification in the Olficial Gazette, appoint. 

Delinilions. 
2. In this Act, unless thecontext othenvise requires - 

(a) "Boa~.d" means the Tripura Board of Secondary Education 
established under this Act ; 

(b) "cammittec" or "sub-commirtee" means any committee or 
sub-committee consrituled under this Act OF in accordance 
with any rule, regulation or bye-laws thereunder ; 

(c) "Fund" means the Tripura Boilrd of Secondary Education 
Fund constiluted under section 20 of this Act ; 

(d) "Head of Inslitution" means the head of the teaching slaff 
of an instilulion by whatever name he or she be designated ; 

(c) "institution" means a high or higher secondary school or 
an educational institution or part or department of such 
school or institution imparting instrucrion in secondary 
education. 
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(f) "managing" committee" used in reference to any institu- 
tion includes. rhe Governor or the Government Body of 
such an insritution ; 

(g) "notification" means a notification published in the Om- 
cia1 Gazettee ; 

(h )  "prescribed" means, unless the context indicates otherwise, 
prescribed by rules or rcgu lations made under this Act ; 

(i)  "President" means the President of the Board ; 

(j) "recognised" means recognised under this Act ; 

(k) "regulation" means a regulation made by the Board under 
this Act ; 

(1) "rule" means a rule made by the State Government under 
this Act ; 

(m) "secondary education" means general education above the 
primary education stage provided for students to qualify 
them for admission to certificate, diploma or degree course 
instituted by a University or Government or any other type 
of education that the State Government may include in 
by any general or special order ; 

(n) "Secretary" means the Secretary to the Board ; and 

(0) "secrion" means a section of the Tripura Board of Second- 
ary Education Act, 1973. 

CHAPTER n 
THE BOARD 

3. (1) The State Government shall, as soon as may be after this Act Establishmenl 
comes into force, establish a Board named the Tripura Board of Secondary 
Education. inmrpamlion 

of the Board or 
Secondary 
Edumtion 



(2 )  The Board shall bc a body corporate with perpetual succession 
and a common seal and shall be entitled to acquire, hold and dispose of prop- 
erty, to enter into contracts and to do all other things necessary for the pur- 
pose of  this Act and shall sue and be sued by its name. 

Constitution 4. (1) The Board shall consist of the foflowing members : - 
of the Buard. 

( i )  the Presidenr ; 

(ii)  the '[Direc~or of School Education ,]Tripura or i f  t h e  Stiitc 
Government so directs, any other nominated by the State 
Government in,this behalf, Ex-Officio; 

(iii) rhe Director of Agriculture, Tripura, Ex-Officio ; 

(iv) Ihe Director of Industries, Tripura, Ex-Officio ; 

(v) the Director of Health Services, Tripura, Ex-Oficio ; 

(vi) [he Principal, Tripura Engineering College, Ex-OEcio ; 

(vi i )  One Principal from the Government Degree Colleges of 
Tripura, to be nominated by the State Government, 
Ex-Officio : 

(viii) the Principal of the Women's College, Agartala, Ex-Officio ; 

(ix) '[the Director of Higher Education, J Tripura, Ex-Officio ; 

(x) the Principal, B.T. (S.T.T.) College, Agartala, Ex-Officio ; 

(xi) the Principal, Stale Instilu te of Education Tripura, Ex-Officio ; 

(xii) the Principal, Polytechnic Institute, Narsingarh, Tripura, 
Ex-Officio ; 

(xiii) two heads of recognised high or higher secondary schools, 
including one from the Government aided high or higher 
secondary schools, nominated by the State Government ; 

I ,  htrrrrt,d by The Triprrro Doarrl of S~'corrrlar)- Edrrctrfio~c (Antcrrdr~~cr~t) Act. 1976. \v.e,J 1.1.1976. 
2.  1111cr:e(l ibid. 



(xiii) two heads of recognised high or higher secondary schools, 
including one from the Government aided high or higher 
secondary schools, nominated by the S rate Government ; 

(xiv) three teachers' representatives, one from each distiict of 
Tripura, to be '[nominated by the State Government ;] 

(xv) three representatives of the Tripura Legislative Assembly 
nominated by the Spcaker of the Tripura Legislative 
Assembly ; 

(xvi) persons interested in education, numbering no! more than 85 or 1991. 

-[five], nominated by the State Government, one of them 
being a woman, one an advocate as defined in thc Advo- 
cates Act, 1961, and at least one belonging to Scheduled 
Castes .'[and ] Schcdulcd Tribes ; 

(xvii) no1 more than two pcrsons to be co-opted by lhe Board in 
consideration of their expert knowledge of rhe subjects of 
study included in the coursc prescribed by the Board. 

"xviii) one representative of the student nominated by the State 
Government. ] 

5[xix) one representative of the Tripura Tribal Area Autonomous 
District Council nominaled by the Chairman of thc said 
council from amongst rhe members thereof ; 

(XX)  The Principal, Re ional College of Physical Education, 
Pan isagar, Tripura k orlh, Ex-Officio ; 

(xxi)  The Principal, Govt. College of Arts & Crafts, Agartala, 
Ex-Officio ; 

(xxii) The Principal, Govt. Music College, Agartala, Ex-Officio ; 

"(xxii i) One represenralive rrom the employee of Tripurn Board 
of Secondary Educarion nominated by the Government. 

7 [ ( ~ ~ i ~ )  One Principal from Basic Training College, Tripura nomi- 
nated by the Government. 

I .  t ~ ~ x r r f c d  /I? TIIC T r i p ~ ~ r n  Bonrd o j  S t ~ o r ~ t i r ~ r y  E(IIIL.UI~OII ( A I I I ~ ~ I I ~ I I I ~ I I I )  Aci, 1 97i5, \v. I .  I .  1976 
2. 111scncd I>J T11c Triprrra Uonrd o j  Sct.onclrrr!. Erlrrrrrti~lrr ( S L ~ C O I I I ~  A I I ~ L ' I I ~ ~ I I I P ~ I )  Ath{, I Y 7 X ,  N-.c.J: 

1.1.197H. 
3 ,  I~rserrrd ibirl. 
3,  Irrscrrerl IJJ T i ~ r  Triprrra Bonrrl o/ S c c o ~ r ~ l n r ~  E(111rurior1 (Tlrirtl Ar~rcr~rlrrrcrrr) A c t .  I YXS,  lv. r.j ,  

2,3,19H6.  
5. I I I J P ~ ~ L , ~ ~  i i~ id.  
6. Ilr~crrcd by rhc Triplrrtl Boud  $ Secorldan Edrrcnrio~l (forrrrl~ A~~lel~drrrerr:) ACI.  1989. \v.e.J 

5 . 3 . I Y Y O .  
7 .  Ilr~crrfd ibid 



Explan~tion - In clause (xvi) of this subsection, the words "Scheduled Castes" 
and "Scheduled Tribes" shall have the same meaning as are assigned to them 
under clauses (24) and (25) of article 366 of [he Constitution of India. 

(2) The Board as contained above excepcing the co-opted members 
shall function as the Governing Body of the Board. 

Term oroflice 5. ( I )  Members, other than ex-officio mcmbcrs of the Board or of any 
nf members of committee appointed ' [nominated or co-opted] under this Act shall hold of- 
Ihe Board and fice for a period of '[rwo] years from the date of appointment, Jlco-option] 
tla tonirnitt~c or nomination, as the case may be : 

Provided that a member appointed, '[co-opted] or nominated in his 
capacity as a member of a particular body or as the holder of a particular 
appointment shall automatically cease to hold ofice if he or she ceases to be 
a member of that body or holder of that appointment, as the case may be. 

(3) Any vacancy among the members (other than ex-officio mem- 
bers) of the Board or a committee appointed by the Board shall bc filed, as 
soon as may be convenient, by the person or body who appointed, nomi- 
nated or co-opted the member whose place has become vacant and all va- 
cancies, other than causal vacancies, shall be filled for the full term as and 
when they arise. 

(3) No~withstanding anything contained in this section, an outgoing 
member, shall unless [he State Government otherwise directs, continue in 
the office until the5[appointment], nomination or co-option of his success or 
is notified. 

(4) Any member of the Board may resign his office by a letter to thc 
President and the resignation shall take effect from the date of acceptance by 
the Prcsident . 

I .  I~rrcrfcrl hj' Tliu Tripirru B o n d  o/ S c r o ~ r d u ~  Wrrru~iurr [Tlrirrl Airrrrrrlrr~orr] Acr. 1985. we. f. 
2.3.1986. A~~~er~rlrrlcrlf Acf. IY85. 

2. /:r~-~rrr(l IJJ' Tlic Tripi~rct Donnl of Scci~~tdnry Eil~iru$iijrr (Atrit~r~rttt/trr~j ACI. 1976. i ~ ! c , J  I .  I .  I976 
3. I~lscrrrll Iry Tlrf Trij)rrm Uonrd of Srcor~dtiry EIrlrrrutiorr ( S C ~ C O I I ~  Arttct~~lt~~rr~r) Acf. 197R. n:r,l: 

I . l . I Y 7 Y .  
4. I~tst~rferl by Tlrr Triprrrrt Bonrd o/ Srrfl~r(lur?. Eilirro~iurr fT11inl A~ttrrr~rrr~rrr) Acr. 1985, i~., c. f. 

2.3. IYEI6. 
.T. 111srr1cd ibid. 



(5 )  The membership of a member of the Board other than an 
ex-officio member shall cease in case he remains absent from three consecu- 
tive meetings of the Board or any committee thereunder, or is convicted by a 
:our[ of law on a criminal charge involving moral rurpitude : 

Provided that membership shall not cease for absence as mentioned 
hereto before if the State Government condones his absence on the basis of 
a written application from the member, submitted within one month from 
the date of cessation of the membership. 

(6) In the event of a causal vacancy accruing by reason of death, 
resignation, termination of nomination or cessation of membership of a mem- 
ber, or for any other reason such vacancy shall be filled by '[appoinlment], 
nomination or co-option, as the case may be, and any person "appointed] 
nominated or co-opted to fill such vacancy shall hold office for the term for 
which it was tenable by the person in whose place he has been so elected, 
nominated or co-opted and no longer. 

(7) An outgoing member shall, if not otherwise disqualified, be eli- 
gible for re-appointment, re-nomination or re-co-option. 

(8) The name of every pcrson appointed, nominated or co-opted as a 
member of the Board shall be published by notification by the State Govern- 
ment as soon as may be after his appointment , nomination or co-option, as 
the case may be. 

(9) A person shall not be eligible for nomination, appointment or 
co-option as a member of the Board or the committee formed by it if he - 

(a) has been adjudged by a court of law to be of unsound 
mind, 

(b) is an un-discharged insolvent, 

(c) has been convicted by a court of law for an offence involv- 
ing moraI turpitude. 

I .  Itrs~.rted by TIrc Tripura Board of Scro~~duty Edrrca~ior~ (Ar~ierrdrrrenrl Act. 1976. we.& I .  1.1976. 

2 ,  b r s e n d  by The Tripum Board uf S r c u ~ ! d u ~  Ed~rra~iotr (Second Anrrrrrl,~rc~~t) Acf. 1978, we.5 

1.1.1978. 



(10) All disputes relating to the eligibility of any person for nomi- 
nation, appointment or co-option shall be referred to the Stare 
Government whose decision on such matters shall be final. 

CHAPTER LII 
POWERS AND FUNCTIONS OF THE BOARD 

6. The Board shall have the following powers, namely : - 

( i )  to conduct examination and grant diplomas and certificates p,,,,, ,,d 
to persons who, after passing a course of study in an insti- functions of 
tution recognised by the Board or having fulfilled such con- the Board. 

ditions as may be laid down by the Board, have passed the 
examination of the Board ; 

(ii) to prescribe courses of instructions for examinations con- 
ducted by the Board ; 

(iii) to admit candidates to the examinations conducted by it 
and prescribe the conditions for such examinations ; 

(iv) to recognise institutions For the purpose of its examina- 
tions with the concurrence of the State Government ; 

Note - The high and the higher secondary schools of Tripura enjoying recogni- 
tion from the West Bengal Board of Secondary Education, imrnediateIy before the 
coming in to force of this Act, shall be deemed to have been recognised under this 
Act ; 

(v) to withdraw recognition from an institution if  it is satisfied 
after inspection carried out under any regulation framed 
under this Act that the standard of management and 
instruction in the institution justifies such withdrawal : 

Provided that no recognition shall be withdrawn unless the institution 
concerned has been given scope to explain its case : 

Provided further that in case of a Government institution [he recognition 
shall not be withdrawn wiihout prior approval of the State Government ; 



(vi) to demand and receive such fees as may be prescribed by 
the regulations ; 

(vii) to cause an inspection, to be made by such person or 
persons as the Board may nominate, of an unrecognised 
institution applying for recognition ; 

(viii) to adopt measures to promore the physical and moral well- 
being of students of recognised institution and supervise 
their boarding houses, health and discipline ; 

(ix) to organise and provide lectures, demonstrations, educa- 
tional exhibitions and take such other measures as are nec- 
essary to promote the standards of secondary education ; 

(x) to institute and award scholarships, medals and prizes 
under conditions h a t  may be prescribed and to accept 
endowments for the same, subject to such conditions as 
the Board may deem fit ; 

(xi) to make regulations for prescribing text-books or other 
books of study and to arrange for publication of such text- 
books and readers ; 

(xii) to make regulations for imposing penalties for misconduct 
of students, teachers examiners and examinees ; 

(xiii) to prescribe qualifications for the appointment of teachers 
in the institutions recognised by the Board ; 

(xiv) to subrni t to the State Government its views on any matter 
with which i t  is connected or which it is concerned or which 
the State Government or any educational organisation may 
refer to i t  for its advice ; 

(xv) to advise the State Government as to the course of instruc- 
tions and syllabi of the middle stage school education with 
a view to securing co-ordination between middle school 
and secondary education ; 



(xvi) to invest surplus funds of the Board in Government secu- 
rities or in banks approved by the State Government ; 

(x vi) and to do all such or other things as may be necessary i n  
order to further the objects of the Board as a body consti- 
tuted for regulating and maintaining the standard of sec- 
ondary education in the State. 

CHAPTER IV 
POWERS OF THE STATE GOVERNMENT 

7. (1)  The State Government shall have the right to address the Board Po~vcrs of 
with reference to any work conducted or done by the Board and communi- fie State 

cate to the Board its views on any matter with which the Board is concerned. Go"mment 

(2) The Board shall report to the State Government such action, if 
any, as i t  proposes to take or has taken upon its cornmunica~ion. 

(3) If the Board does not, within a reasonable time, take action, to 
the satisfaction to the Srate Government, it may after consultarion with the 
Board and after considering any explanation furnished or representation made 
by the Board, issue such directions consistent with this Act, as it may think 
fit, and the Board shall comply with such directions. 

(4) In any emergency which, i n  the opinion of State Government, 
requires that immediate action should be taken, the State Government may 
take such action, consistent with this Act, as i t  deems necessary without 
previous consultation with the Board and shall forthwith inform the Board 
of !he action taken. 

8. (1) The State Government shall have the power to suspend the Board, Power of IheSble 

if in its opinion the Board has persistently made default in the performance ~ o ~ e ~ - ~ ~ m m i  

ofduties imposedonitbyorundcrthisAct. suspend Be Board. 

(2) In the event of suspension, all the members of the Board and its 
committees including the President shall vacate their offices, and the State 
Government shall appoint an Administrator who will exercise all the powers 
of the Board during the period of suspensions. 



CHAPTER V 
OFFICERS OF THE BOARD AND THEIR POWERS 

AND FUNCTIONS 

Ofricers 9. The following shall be the officers of the Board, nzlmely : - 
the Board. 

(i) the Presiden~ ; 

(ii) the Vice-President ; 

(iii) the Secretary ; and 

(iv) such other officers as may be declared by the regulations 
to be the officers of the Board. 

Appintment, 10. ( 1) (a) The President of the Board shall be appointed by the State 
cleclion Government. 
powcrs and 
runctilrns of 
lhe President 
and the Vice- 

(b) The President shall hold office lor a term of '(five] years 
but his services may be extended for a period not exceed- 

President. ing onc year. 

(c) The President may resign his office by giving notice i11 

writing to the State Government. 

(d) The other terms and conditions of service of the President 
shall be such as may be desired by State Government. 

(2) It shall be the duty of thc President to see that the provisions of 
this Act and the regulations made thereunder are ~aithfully 
observed, and hc shall have all powers necessary for this 
purpose. 

(3 )  If any emergency arises out of the administrative business of the 
Board which in the opinion of the President, requires that imrnediare acrion 
should be taken, Ihe President may take such action as he dcems necessary 
but he shall report his action to the Slate Govemn~ent and to thc Board at its 
ncxt rnccting. 



(4) The Preside-nt shall exercise such other power as may be 
prescribed by the regulations. 

( 5 )  (a) The Board shall, as soon as may be after its eslablishmenl 
and thereafter at each annual meeting, elect onc of its mem- 
bers to be the Vice-Presiden t. 

(b) The Vice-President shall hold oflice untiI the annual meel- 
ing next following his election and shall be eligible for 
re-election. 

(c) If a vacancy occurs in Ihe office or the Vice-President 
during the tern1 of his olfice, another member of the Board 
shall be elected as Vice-President for the residue of such 
term. 

(d) The Vice-President mily resign his office by giving notice 
in wriling ro the President, and when such resignation is 
acccpted by the Board. the Vicc-President, sh;~ll be deemed 
to have vacatcd his oft'ice. 

( 6 )  Where the President is unable LO perfornl the duries of his oifice, 
or if he vacnles office, the Vice-President and, Toin t h a ~  purpose, shall have 
all the powers of the President unril the President is available for perform- 
ance of his duties. 

(7) The President, 01- i n  his absence the Vice-President, or in thc 
absence of borh [he president and the Vice-Prcsidcnt one member elected 
from anlong those present, shall presidc at cvcry meeting of the Board and 
shall be entitled to votc on any mattcl- and shall have anrl exercise a second 
or casting vote in cvely casc of equality of votes. 

(8) Subject to such conditio~ls as nlay be prescribed by regulations, 
the Prcsident may at any time, by an order in writing, delegale all or any of 
the powers conferred upon him by or under this Acl, LO [he Vice-President, 
and lnny in like manner cwcel any such order of delegation. 

Appointment, 

11. (1) The Secretary LO the Board shall bc appointed by the State P O w e r S  and 
runctions of Government on such terms and conditions as the State Government may the Seerelarva 

decide. - -  



(2) The Secretary shall - 

(a) Subject to the control of the Board, be the Chief adminis- 
trative officer of [he Board ; 

(b) subject to the control of the President. be responsi blc for 
seeing that the orders of Board are carried out  ; 

(c) be empowered to enter into all contracis for and on behalf 
of the Board. 

(3) The Secretary shall be responsible for seeing that all moneys are 
expended on the purpose for which they are granted or allotted. 

(4) The Secretary shall prepare the annud  statements of accounts and 
budget estimates. 

( 5 )  The Secretaq shall exercise such other powers as may k prescribed 
by the regulations. 

T. Am, D- A. etc. 12. Such members of the Board or of anv committee or sub-committee 
of members constituted under this Act as are not in the service of the State Government. 
UI c Bua rd, 
commit& and shall, in respect of expenses incurred by them in attending meetings of the Board, 
subcommitlees or of any such committee or sub-committee, or in exercising any powers or 
for attendance performing any duties conferred or imposed on thein by or under this Act, be 

meetings or paid by the Board such allowances and at such rates as may be prescribed. 
the Board. 

CHAPTER VI 
COMMITTEES 

A ppointrncnt 13. (1) As soon as may be after the Board is established, it shall appoint 
of mnstiluli(ln the following cornmi ttees, namely : - 
c o m r n i l h  
and lhcirs 
functions. (a) theExarninationCommittees; 

(b) the Finance Committee ; 

(c) the Syllabus Committee ; 



(d) the Recognilion Cornrnilrees ; 

(e) the Appeal Cornmittcc ; 

(fj thc Physical Education Committee ; and 

(g) such other committecs as it  may dccrn ncccssary for the 
proper execulion of its business. 

(2) Thc committees shall consist or such members of the Board, and 
o i  such other persons, if any, as the Board in each case rhink fit to i~ppoil~t, 
and a noininee of thc State Governmenr in case or the Finance Committee. 

Provided that a person raken as ;I member of a co~nn~itlee in  his capac- 
ily as n member of the Board or of any orher body or as the holdel- of a 
pnrticulal- appointment shall au tomalically cease to hold olfice if he ceases 
to be a memhel- of thc Board or that body or rhe holder of that appointment, 
as the case may bc. 

14. When rhe Board has constituted a co~nmittce to dcal with any matter Bcvard to 
which the Board is empowel-ed to dcal with by this Act, the Board shall, usercisc 
before exercising its powcts in any particular case, rcccivc and consider the puwcrs in 
report of [he committee conccrncd. consulbtion 

W i l h  

CHAPTER VLT cornmil lees. 
MEETINGS 

15. (1) The Board shall meet not less (hart thinice a year, but four months Meetings, 
shall nor inlervene belween two successive meetings. Quorum and 

Voting. 

(2) The '[President] may a1 ally time, imd shall, upon the requisition 
by not less lhan one-thiind or rhe members of the Board and on n date no1 
more than lwenty one clays from rhe dale or Ihe receipt or such requisirion, 
call a special meeting o i  the Boitl-d. 

(3) '[Not less ten] clays notice shall be given for ordinary meetings 
ofthe Board and >[not lcss dian sevcn] days noticc for a spccial meeting or a 
requisiLion meeting. 

I ,  h~.\crtcrl I))' fit Tri{)rrrrr Bt~urrl r$ .Tc.rorlrl~rr~ E1I11curiclll (,lnrcrtrl~rrcrl!) Acr, 19715. 11: e.J I .  1.1976. 
2.  Ir~st-rr ~ l l  1))- TI1 L, Trip11rt: D41ur~I (JJ .Trc~~r~rlrir~- E r l r ~ c l ~ t i r ~ ~ ~  i.'i~-~-o11rl A I I I L ~ I I C ~ I I I L - I T ~ )  A L-I. I 978. w. c.J 

I . l . l Y 7 S .  
3. 11 I S L ' T I ~ ' ~  jl~id. 



(4) Thequo~um or very meetin? of the Board shall be eight or one-third 
of the total number of the membcrs of the Board, whichever is less. 

( 5 )  No member of the Board shall vote on a matter in which hc is 
interested, whether directly or indirectly. 

6 )  In all the mcetings of thc Board votes of the majority members 
present shall prevail. 

( 7 )  The President, Vice-President or any ~neinber presiding over the 
111ezting of lhe Board shiill decide any question arising under sub-sections 
(5) and his decision shall linal. 

CHAPTER VII 
REGULATIONS 

Powers or 6 (1) Except in cases where the State Government is empowered to 
llle make rules under this Act Board may make regulations for the purpose of 
to makc 
regulations. carrying into effect the provisions of this Act. 

(2) In particul;i~- and without prejudice to the gencrall y of the forego- 
ing powcrs the Board may makc regulnlions for all or any of the members, 
narncly :-- 

(a) laying down the procedure to be observed for the conduct 
of its meet- ings othcr th;in those specified in section 15 ; 

(b) the conduct of cxamination including the appointment of 
paper setters, cxaminers, nloderators and rabularors and 
their dulies, powcrs and remuncrntion ; 

(c) rhe conditions under which candidates shall be admilted to 
the examinations of the Boa~~d : 

(d) the condi~ions under which the Board may recognise 
institutions lor the purposes oi its examinations ; 

(e) the courses of study to be followed in rhe high or highcr 
secondary classes and tllc courses of study for other 
examinations thal may bc conducted by thc Board ; 



(0 the condirions for the award of the certificates and diplo- 
mas of rhe Board; 

(g) the insli~ution of scholarships and prizes ; 

(h) rhe election and co-option of membcr of the Board and i ts 
committees; 

( i )  the constitution, powers and duties of committees set up 
by thc Board; 

) the creation of posts and appoin~ment of employees of the 
Board and the conditions of their services ; 

(k) the provision of provident fund  and othcr retirement 
benefits for thc employees or lhe Board ; and 

(1) all mairelhs which, by this Act, are to be or may bc pro- 
vidcd for by regulations : 

Provided that the regulations of the Board, or any amendrncnts thereto, 
shall not take effect until tl~cy have received the sanction of the State 
Governrncnt. 

17. The Board and its committees may make bye-laws, consistent with P O W C ~ S  of LIIC 

this Act and regulations, Tor the following purpose. namely : - Board and its 
comrnillcus lu 
makc byc-laws. 

(a) laying down the procedure to be observed at their rneet- 
ings and the number of mcmbers required lo  form a 

quorum ; 

(b) providing for all matters solely concerning rhe Board and 
its committees and not provided for by this Act and its 
regulations. 

(c) providing for a11 olher matters solely concerning ihe Boaid 
and its cornmillees and not provided for by this Acl, 
and its regulations. 



CHAPTER IX 
FJNANCE A N D  AUDIT 

Prc~aralion 18. ( I )  The President shall place before the annual meeting of the Board, 
presenlation held in the year following the year i n  which it is constituted and before every 
and sanction 
of budget of annual meeting thereafter, a report on the working of the Board during the 
tllE last preceding financial year together with a budget estimate showing, in 

such form as may be prescribed, the anricipatcd income and cxpenditure of 
the Board during the financial year in which such annual  mecting is held. 

(2) The report shall be forwarded to the Statc Government within 
one month of the presenta~ion thercof before the annual rneering of thc Board 
together with sucti comnlents thereon as the Board may think f i t  to nlake. 

(3) The budget estimate shall, after confirmation by the Board, be 
forwarded to the State Government within such itcrn as may be prescribed. 

(4) (a) The Slate Government shall within three months of the 
receipt of the budget estimate either accord its approval to 
the same or return i t  to ~ h c  Board with such comments and 
suggestions as it deems necessary if in its opinion such 
estimate - 

(i) includes new i terns of recurring expenditure ascertainable 
f ic ts  or shows a deficit in thc c t osing balance ; 

( i i )  includes new i terns of recurring expenditure which are likely 
to impose on the Board in the future financial liabilities 
which the Board is not likely to be able to mect from its 
income ; or 

(iii) includes provisions for expenditure which are not i n  
accordance with the provisions of this Act. 

(b) If the budget est imrtte is returned under clause (a), the Board 
shall consider the comments and suggestions made by the 
State Government and may - 

(i) If it thinks fit, revise the said estimate, or ( i i )  if i t does not 
think fit to revise the esrimate, resubmit it in its original 



form to the S tate Government within one month of receiv- 
ing il, together with its replies on thecornmcnts and sug- 

gestions made by the State Govcrnment. 

(c) If rhe Statc Government does not approve of rhe budget 
estimate as revised by the Board or wilhout revision, the 
State Govcrnme~l~ may amend thc budgel estimatc by 
making-- 

( i )  such modiiic;ltions as a1.e in its opinion necessary to render 
the eslimate reasonably accuratc with reference to ascer- 
lainablc facts or to balance the income and the cxpendilure ; 

( i i )  addi [ions, alterations or nlodifications in any provision 
relating to new expenditure of recurring nature ; 

( i i i )  any allernation or modification in any provision which, in 
its opinion, is not in accordance with the provisions of the 
Act, 

and shall forward the budget estimate, so amended to the 
Board. 

( 5 )  I f  the State Govcrnment does not accord i ~ s  approval to the said 
estimate within three n ~ o n t h s  of [he I-esuhmission thereof with or without 
revision, the said estimate shall be deemed to have bee11 approvcd by [he 
State Govcrnment. 

19. ( I )  The Slate Governmen1 may. after considering thc Budget esli- Governmenl 
mates, the accounts of the Board and such other reports i1s i t  may call For, srank l o  the 

make such annual and pct-iodical grants io i~ as il may think fit. h a r d .  

(3) ToenabletheBoardtoiunctioneffcctivelyassoonasitiscon- 
stiluted, and any rime thereafter, the Slate Govcrnment may millre such grants 
to the Board as i r  nlay think necessary. 

20. (1) The Board shill] have a fund to bc called  he Tripura Secondary Funds u l  thc 

Education Baal-d Fund to which sh;~ll bc credited-- Board and 
Ll1c usc 
Iherajf. 

(a) all sums which may be paid by the Srate Ciovern~nenl 
under sec~ion 19; 



(b) a1 t fees realised undcr any of the provisions of this Act ; 

(c) af I sums representing income from endowments or prop- 
erty owned 01. managed by the Board ; and 

(d) all other sums received by or on behalf of the Board from 
any other suurce whatsoever. 

(2) The Fund shall  vesr in the Board and shall be held by i t  trust for 
the purpose of this Act. 

(3) All moneys payable to the credit of the Fund shall forthwith be 
paid into the State Bank of India to the credit OF the Fund, ilnd all cheques 
drawn on the Fund shall be signed by the President or by such otl~crperson as 
he may authorise in this behall. 

(4) The Board shall kecp an account of all ils receipts and expendi- 
lure in [he manner prescribed. 

(5 )  No expenditure shall be incurred horn the Fund cxcept for the 
purposes of  this Act and unless such expcndilure i s  provided for in  the budgct 
approved under [his Act or can be met by reappropriation in the prescribed 
manner. 

Audit ul Ille 21. (1)  The accounts of the Board shall be examined and audited 
accuunls of annually in such manner as may be prescribed by an auditor by the Slate 

Ihc Board- Government. 

(2) For the pu~.posc of.examination and audit under sub-section ( I ) ,  
an auditor under thar sub-scction may - 

(a) require i n  writing [he production bcfore him of any 
document rclating lo the Board or rhe assets thereof which 
he considers necessary fnr the pucposc of audil ; 

(b) require in writing the personal appearance beiol-e him of 
any person accountiible for or having the custody or con- 
trol of, any such docunlcnr to answcr ques~ion rclating 
[hereto ; and 



(c) rcquire any person so appenri ng before him to su bmit a 
statemenlin writing in respect of any such doc~rnlent. 

(3) It shall be the duty ofthe Board, and olevery member thcreof, and of 
the Secretary and the membcrs of the staff in the service oflhe Board, to afford to 
the auditor every facility for the Examination and audit of the accounts of [he 
Board and to con~ply with any requisition made by the auditor under s u b-sec- 
tion (2) and with the requircnlent of any rule made in this behalf. 

(4) Not more than rhree wccks after the completion of rhe audit the 
auditor shall submit to the State Government a report on thc accounts au- 
dited and shall send a copy [hereof to the Board which shall forward i t  to the 
Stare Guvernment togerher with its observations [hercan. 

( 5 )  The State Government shall take such action on the audit rls it 
thinks fit. 

(6) The annual audit report shall be laid on the Table of the Trjpura 
Legislative Assembly ns soon as may  be after i t  is received by the State 
Government. 

CHAPTER X 
SUPPLEMENTAL PROVISIONS 

22. The Board shall furnish to the Scate Government such reports and state- Submission of 
menls as may be prescribed, and such further information on any matter rctur"! 

reports ctc. by 
relating to the Board, as rhe State Government may require. the Bonrd to 

the Slate 
Governmcn 1s. 

23. The State Government may, by order in writing, specifying the reasons Poivcror 
thereof, suspend the execution of any resolution or ordcr of the Board or of suspunsionby 

the Stalc 
any comrni ttee and prohibit the doing oP any act which purports to be done ~,,,,t 

or intended to be done under this Act, if the State Government is of opinion oTe~w:utionof 
rcsolulions or that such resolution, order or act is in excess of the powers conferred by or orders of lhc 

under this Act upon the Board or the committee, as the case be. Board and i t s  
cornrniltcc5. 

24. (1) The members of the Board or every committee or sub-cornmi t- Members or h e  
tee, persons in the service of the Board, and any person appointed under this Board and 

cornmiltees and 
Act to audit the accounts of the Board, slrall be deemed to be public servants cmployeeslobe 
within the meaning of section 21 of the Indian Penal Code. public servants. 

45 or 1860. 



(2) No suit., prosecution or other legal proceedings whatsoever shdl be 
against any person for anything in good h i  th done or intended to be done under 
this Act. 

Tra nsi  lory 25. Subject to the provisions of section 27, every matter or Lhing required to be 
provisions. provided by regulations under this Act shall, until such regulations are made, be 

provided by rules made under this Act. 

Rule making 26. ( 1  The State Governmenr may make rules for carrying out the pur- 
powcrsor poses of this Act. 
Ihe Slilte 
Gorfernrncnt. 

(2) In particular, and without prejudice to the generally of the fore- 
going powers, such rules may provide for a l  or any of the following matters, 
namely :- 

(a) d ~ e  acquisifion, possession and disposal of propcrty by the 
Board, the coriditions of such acquisition, possession and 
disposal and the performance by the Board of any function 
referred to in sub-section (2) of section 3 ; 

(b) the manner of election of the rncmbers of the Board speci- 
fied under '[clause (xiv)] of sub-section (1) of section 4, 
the constitution of electorates for such elections and the 
dates by which such elections shall be held ; 

(c) the composition of managing co~l~mittees of institutions ; 

(d) the tcrms and conditions of appointment, the scale of pay 
and the rules of discipline relating to the officers and the 
staff of the Board ; 

(e) the rates at which the Board shall pay travel I ing allowances 
to persons referred to in section 12 ; 

(f) the provident funds and retirement benefits referred to in 
clause (k) of sub-section (2) of section 16 as may be insli- 
tuted and adminisrered by the Board ; 



. . ... ,.-. ... :. 
i;;i .:.. ... 
?<! 
.<\ i r : .  
u.. >::: . .,. . . . ... . 
.: . ... ,,. . 
. .. . . 
:-. : 
-, , , ,- (g) the form in which the budgct estimate of the Board shall 

be prepared ; 

) the manner in which all payments to and from the Fund 
shall be made ; 

(i) !he inanner and fortn in which accounts of reccipts and ex- 
pendi ture shall bc kept undcr sub-scction (4) of section 20 ; 

(j) the manner of reapproprii~lion under sub-section ( 5 )  of 
section 20 ; 

(k) the manner in which exarninntions and audit of the accounts 
shall be made; 

( I )  the reports, returns and statements to be furnished by the 
Board under section 22 and the forms of such reports, 
relurns and stntenlcnts ; 

(m) any other matter required to be prescribed or provided or 
made by rulcs., 

( 3 )  Every rule matle under this Act shall be laid as soon as may be 
after it is made before the Asscmbly whilc i t  is i n  session for a ~otal pcl-iod of 
not less than fourtccn days which, may bc conlprised in one session or in two 
or more successive sessions, and i f ,  before the expiry of the session in which 
it  is so laid or the sessions aforesaid (he Assembly makcs any modification 
in the rulc or decides thal thc rule shall not be made, the rule shall thereafter 
have effcct only in such modified Iorm or be of  no effect, as the case may be; 
; so, how eve^; that any such modification or annulment shall be wirhout prcju- 
dice to the validity of anything previously done under that rule. 

27. All syllabuses, courses of studies and text books prescribed by the Continualion 
of rulcs West Bengal Board oiSecondai-y Education and all rules and regulations on buuks 

matters of school administration followed in Tripura irnn~ediately preceding syllabus etc. 

the commenccrnent of this Act shall conrinue to be followed until other pro- or Ihc 'Cvesl Bcngal Bornd 
visions are made under this Act. or Secondary 

Edumtian 
undcr the Ad.  

28. No act or proceeding of the Board or a committee or a sub-committee Validity of the 
shall be invalidated merely by reason or the existence of a vncnncy or viican- proceedingflf 

the Board or a 
cics among irs rnen~bcrs or any defcct or irrcguiarity not affecting rhe mer-i~s of thc c,,,,,;ii, era 

case. sub-canmult~e. 



Powcr or 29. ( 1  ) The Board shall, in exercising its powers and pelforming its duties un- 
der this Act be guided by such directions, as the Srate Government may, by nori- . . 

fication in the ofticia1 Gazelee, give from time to time regarding the scopc and 
control orSbte 
Government control of secondary education in Tripura. 
ovcr U~eBoard. 

(2) If any difficulty aises in giving effect to any of the provisions oi  this 
Acl, [he State Coveinnlent may make such order toclo such thing, nor inconsisling 
ivilh [his Act, as appears to i! to be necessary or expedient for removing the 
di ficulty. 

(3) Everyordermadeunderthisscctionshallbelaidassoonasn~ay 
be afier i t  i s  madc before lhe Asse~nbly whilc i t  is in session for a total 
pel-iod of not  less than Foulteen clays which may bc comprised in one scssion 
or in two or morc successive sessions, and if, beforc the expiry of tllc scs- 
sion in which i t  is so laid 01. rhe sessions aforesaid thc Assembly makcs any 
rnotliiication in thc order 01- decides that the ordcr shalI noL be madc, the 
order shall thereafter havc cffect, only in such modified form or bc of no 
effcct, as the case may bc ; so, ho~vcvcr, [hat such ri~odification 01- annul- 
menr shall be without prejudice to the validily of  anything previously done 
undcr that order. 

Esclusion of 30. On and from the date o f  cnforcemcnt of the Tripura Board of Second- 
jurisdiclion. ary Education Act, 1973, the West Bcngal Board of Seco~idary Education 

shall cease to have jurisdiction ovcr the institution of Tripura in respect of 
any nialrer cover4ed by thc said Act. 

Exeinplion. 3 1. Thc Stare Govemnlent shall havc power lo exempt any inslilurion or 
ulilss of ir~stitutions affiliated to the Central Boarcl of Secondary Education 
Prom  he operation of this Acr. 
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